| TEM NO 51 Court No. 4 SECTI ON XVI

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).23182/2008

(From the judgenent and order dated 20/02/2008 in CR No. 221/2007

of The H GH COURT OF PATNA)

HEMLATA & ORS. Petitioner(s)
VERSUS

STATE OF Bl HAR & ORS. Respondent ( s)

(Wth appln(s) for permission to place addl. docunents on record and
of fice report ))

Date: 18/12/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAVMAS KABI R
HON BLE MR JUSTI CE DEEPAK VERVA

For Petitioner(s)
Petitioner-I|n-Person,
For Respondent (s)
M. V.K Sidharthan, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Leave granted.
The appeal is allowed in terns of the signed order.

(Ganga Thakur) (Jugi nder Kaur)
PS to Registrar Court Master

Signed order is placed on the file.
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 8500 COF 2009
(Arising out of SLP(C) No.23182/08)

HEMLATA & ORS. ... APPELLANT (S)
Ver sus

STATE OF Bl HAR & ORS. . . RESPONDENT ( S)

ORDER

Leave granted.



Havi ng heard M. Al ok Kumar Prasad, appell ant
No. 2, appeari ng in person for hi nsel f and hol di ng
Power of At t or ney for t he ot her appel l ant's, and
| earned counsel appearing for respondents Nos. 2 and 3,
Uni versity, and having regard to the order passed on
20t h February, 2008, in Civil Review No.221 of 2007, we
are of the view that the appeal should be all owed,
since the order inpugned relies basically on assunption
that a prayer nust have been nade for withdrawal of
Letters Patent Appeal
e are unabl e to accept such a finding
Accordingly, while setting aside the order, we al so set
asi de the order disposing of the Letters Patent Appea

on 20th February, 2008, and direct that the said appea
be heard on nerits.
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The appeal is accordingly allowed. There will

be no order as to costs.

( DEEPAK VERMA )

New Del hi ,
Decenber 18, 20009.



